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CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH, JABALPUR

Original Application 764 of 2002

Jabalpur, tnis the 26th day of March 2003.

Hon'ble Mr. Shanker Raju - Member ijudicial)
Hon'ble Mr. R.K. Upadhyaya- Member Admnv. )

mrs. A.M. Tamboli

W/o Shri M.y Tamboli

Aged 60 years, .
Retired Home Science Teacher Gradel,
Kendriya Vidyalaya No. 1,

Gun Carriage Factory, G.C.F. tstate,
R/o Flat No. A-1, Prestige Homes,
south Civil Lines,

Jabalpur (M.P.)

(By Advocate- Shri Sajid Axhtar on pbehalf of Shri B.da.Silva)
VERSUS

APFLICANT

1a Union of India.

1 Commissioner
Kendriya Vidyalaya Sangathan
New Delhi. .

2. Assistant Commissioner/Regional Officer
Kendriya VUidyalaya Sangathan
Regional 0ffice, G.C.F. Estats,
Jabalpur.

3. Principal
Kendriya VYidyalaya No. 1,

Gun Carriage Factory, G.C.F. Estate,
Jabalpur (M.P.) RESPONDENTS

(By Advocate - shri M.K.Verma)

| 0RDER_(oral)
By Ré.@adhzaxa,b‘lenﬂoergﬁdnnvoz- -

The only grievance of the applicant in this

application is non=payment of full earned leave encashment,.
The agpplicant claims that she has been entitled to leave
encashment of 248 days whereas the department has paid

leave encashment tor 19v days only.:

24 % It is stated by the agpplicant that she retired

on 3U,9,2002 on attaining the age of superannuation

after serving the respondents=oryanization tor more than

39 years;.?he applicant has stated that in the year 1967 it
was decided that the teachers working in Kendriya Viayalayas
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(for short 3KVS5) were to pe impartea training,if they
were untrainea teachers, through a Summer School cum
Correspondence Courses at Regional College of Education
Bhopal. A copy of the such circular dateda 1u.3+1967 has
been filed as Annexure-A=3,. The applicant claims that she
availed this tacility by undertaking the course in the
summer of 1968 and 1969% The total period of the training
course was 100 days auring summer Vacation;aAccording to
the applicant she was treated as on duty and could be
entitled to leave in lieu of the autys The applicant has
also filed a certificate issuea by the principal ,KV,GCF,
Jabalpur as Annexure=A=4 in which various entitlements
of the applicant have been mentioned and the :E.L.bue}

has been shown as %248 days‘'. The claim of the applicant

(Annexure=-A=2) should be set aside and he may be
directed to pay leave encashment on the pasis of earned

leave due of 248 days (instead of 19v days )i

3 The respondents in their reply have stated that
the agpplicant has filed this V.As without exhausting

the remedy available to her under the service rulesfj It

has also been stated that the service book of the applicant

is not counter-signed so tar,; There is no sponsorship
of the agpplicant for attending summer course tor doing
B.Eds Therefore, the claim of earned leave in excess of

190 cays is not admissible to her,

4y We have heard the learned counsel of the parties
and have perused the material available on recordy The
respondents in their reply have not categorically stated
that Fhe applicant was not eligible tor €arned leave in
view 6f her attending the BsEd,. course during summer
vacationsferely because thi: was not counterw=signea

in the service book, the claim could not be refused,the
same qould have peen veritied with reference to collateral

evide+ce avallable with the respondents with the help of
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the applicante We are of the view that the respondents
may recast the leave account of the applicant in accordance
with the rules and instructions on the suoject. It the earnea
leave due to the agpplicant is tound to be in excess of
190 days on the date of superannuation, the applicant should
be pald leave encashment amount accordinglys We accordingly
order the respondents to complete this exercise including
the payment io pe made to the applicant if the same is ftound

due within a period ot two months trom the date of receipt

ot a copy of this orders,

5 In view of our observatim in the preceding

paragraph, this application is disposed of without any order

as to costsy)
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(ReK+Upadhyaya) (8hanker Raju)
Memoer (Admnv, ) Member(Judicial)
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